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e-FIR No. 6780/18
PS L.P. Estate
State Vs. Dharmender @ Kanhyia

04.09.2020

(Through Video Conferencing over Cisco Webex Meeting)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19

Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld.
District & Sessions Judge (HQ).

Present: Ld. APP for the State,

Sh. Vijay Kumar, Ld. Counsel for applicant/accused.

The present urgent application was filed on behalf of the applicant

on email id of this court.

Scanned copy of reply of under the signatures of IO/HC Mahesh Kumar, is
received through email id of the court. Copy of same is already supplied to counsel

of applicant/accused, through email.

Heard. Record perused.

The present application has been moved for sending intimation to
the concerned Jail Superintendent that accused is on bail in the present case.

Perusal of the main case file would reveal that accused Dharmender
@ Kanhiya has been admitted on bail vide order dt. 25.09.2019 passed by Sh.
Viplay Dabas, Ld. MM. The perusal of such order would further reveal that
applicant/accused was ordered to be enlarged on bail on furnishing personal and
surety bonds in the sum of Rs.10,000/- each. As per the record, the bail bonds
furnished on behalf of accused were rejected by Ld. Court on 28.09.2019. Ahlmad
of this Court has also informed that subsequent to said date, the fresh bail bonds
were not furnished on behalf of the accused. Hence, no release warrants were
issued qua the accused.

In such circumstances, as the aforesaid discussion is suggestive of
the fact that the applicant/accused has not furnished the bail bonds in compliance of

bail order dt. 25.09.2019, till date, therefore, he cannot be ordered to be released

from custody in the present case FIR.
Counsel for applicant has been apprised about the status of accused

in present case FIR and also about order dt. 25.09.2019 vide which accused was
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FIR No. 124/20
PS 1.P. Estate _
State Vs. Santosh

04.09.2020
(Through Video Conferencing over Cisco Webex Meeting)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19
Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld.
District & Sessions Judge (HQ).

Present: Ld. APP for the State.

Sh. Keshav Bhardwaj, Ld. Counsel for applicant/accused.

The present urgent application was filed on behalf of the applicant
on email id of this court.
Scanned copy of reply of under the signatures of IO/ASI Noor Hassan, is received
through email id of the court. Copy of same is already supplied to counsel of

applicant/accused, through email.

Heard. Record perused.

As per reply filed by the IO, the accused, namely, Santosh has
already been released in the present case FIR vide order dt. 23.08.2020 passed by
the Ld. Duty MM. IO has also sent scanned copy of order dt. 23.08.2020 passed by
Ms. Neha Mittal, Ld. Duty MM. The perusal of same would reveal that the accused
has already been released in connection with present case FIR, for want of any
incriminating evidence against him. If that be so, the present application for grant
of interim bail to accused stands dismissed and infructuous.

The application is accordingly disposed off.

Scanned copy of this order be sent to the Ld. Counsel for applicant through email.

One copy be also sent to 10/SHO concerned, through email, for necessary

information.
Scanned copy of the order be also sent (o Computer Branch for uploading on Delhi

District Court Website. Digitall

RISHABH KAPOOR (RISHABH KAPOOR)
KAPOOR 12?353:.09.04 MM-03(Central), THC,Delhi
T 04.09.2020
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